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Sarr C. D. PANDE: Sir, the hon.
Minister hag said that in certain States
the requisite standard has not been
applied to find out whether it is a
backward area or not. May 1 know
from him, Sir? Whenever backward
areas in U.P. were mentioned, Bundel-

khand and hill areas were mentioned.

Now this time the Minister has em-
phasised four districts of eastern U.P.
alone. May T know whether this was
not an omission on the part of the
Covernment and whether it will not
be the Central Government's respon-
sibility to see that really backward
areag are included for such develop-
ment plan, irrespective of the Govern-
rnent’s action in the States?
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Surr B. R. BHAGAT: Sir, may I
clarify this point? It is not as if
Bundelkhand or Uttarkhand ig not a
backward area. For the country as a
whole there may be backward areas
but one backward area may differ
from another and that will differen-
tiate it in the matter of development
because it all depends on the type of
natural resources that may be there.
One may have low water level so that
a different pattern of development may
emerge and the other may have some
other resources. Therefore each speci-
fic area hag to be identified on certain
selected indicators and once they are

identified on these indicators, gpecial
’ studies of each area with regard to
| natural resources and the patterns of
development in different areas have
got to be gone into and then a final
stage will come when, on the basis of
identification of areag and the pattern
of development different types of
development agencies and resources
will be made. All this is being done
Now.

(Interruptions) .

Mr. CHAIRMAN: Next quéstion.

Surr FARIDULHAQ ANSARI: You
will kindly excuse my interruption,
Sir, when I say that that report itself
indicates certain areas which are back-
ward areas.

Mr. CHAIRMAN: Mr. Ansari, I
have already passed on to the next
question,
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+[SETTING UP OF FARMS IN OPIUM-
PRODUCING AREAS

" 503, Smrr V. M CHORDIA: Wil
the Minister of FINANCE be pleased
to refer to the reply given to Unstar-
red Question No. 327 in the Rajya
Sobha on the 4th December, 1963 and

[ 30 SEP. 1964 ]

state the steps which have so far been

taken to undertake a research pro-
gramme by setting up a few farms in
the opium-producing areas in colla-
boration with the Indian Council of
Agricultural Research?]
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T(Tue MINISTER or PLANNING
(Sur: B. R. BuacaTt): The question of
obtaining a plot of land for the pur.
pose and that of financing the scheme
is at present under consideration.]
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Suri FARIDUL HAQ ANSARI: May
1 know whether the hon. Minister is
aware that the Ghazipur disfrict 1in
U.P. used to produce the largest quan-
tity of opium and there was an opium
factory there also?” May 1 know
whether any such farm has been open-
ed in that area?

Surr B R. BHAGAT: That also may
be one of the areag under considera-
ticn but, as I said, the difficulty of
acquiring land from the peasant 1s very
great, So, it 15 better shifted to some

other area.
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*504 [The questioner (Shri Niren

Ghosh) was absent. For answer, vide
col. 3650 infra ]

PUBLICATION OF THE NAMES OF INCOME-
TAX ASSESSEES

*505 Smrr BHUPESH GUPTA: Will
{lre Minister of FINANCE be pleased to
refer to the answer given to Starred
Question No. 271 1n the Rajya Sabha
on the 6th May, 1364 and state:

¢a) whether any steps have been
taken with regard to the publication of

[ RAJYA SABHA ]
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the names of dIncome-tax assessees;
and

(b) 1f so, whether he will lay on
the Table of the House a Statement
giving the names of all the assessees
(for the latest year available) whose
assessed 1ncome exceeds Rs 25 lakhs,
together with the amount of assessed
meome 1n each case?

Tue MINISTER or PLANNING
{SHRr B R Buaeat): (a) Steps are
being taken to publish the names of
certain categories of income-tax asses-
sees

{b) A statement giving this infor-
mation 15 placed on the Table of the
House |See Appendix XLIX, An-
nexure No. 49 ]

Surr BHUPESH GUPTA: From the
statement it would appear that there
1S no one 1n the country, no individual.,
whose assessed income 1s Rs 25 lakhs
and over In view of the fact that
there is an obvious indication even for
the Income-tax authorities that there
are mdividuals 1n the country with
an 1ncome of Rs 25 lakhs and over,
how 1s it that not a single person of
that category has been assessed and
the list only gives the names of com-
panies which have been assessed for
income-tax in that category?

Surr T. T. KRISHNAMACHARI:
The statement that has been furnmished
does not present an up-to-date pic-
ture of the number of existing asses-
sees with an income of over Rs. 25
lakhs because 1t does not include a
number of assessees who have return-
ed an income of Rs. 25 lakhs and more
but whose assessment are still pend-
A list of such assessees is under

ng.
preparation. But ] quite appreciate
the point The hon. Member has men-

tioned that the list that has been given
comprises firms and not individuals
and i1t 15 a query that I did raise. I
cannot say anything more than that.

Surr BHUPESH GUPTA: 1 appre-
ciate his frankness in this matter, but
even the Finance Minister of the coun-



